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I am sorry I will have to forgo the
pleasure of attending the current
session of the Rajya Sabha. * * *

The Cardamom

May 1 humbly request you to
kindly grant me leave of absence
for the current session of the Rajya
Sabha?”

Is it the pleasure of the House that
permission be granted to Shri M. J.
Jamal Moideen for remaining absent
from al] meetings of the House during
the current session?

No hon. Member dissented.

MR. CHAIRMAN: Permission to re-
main absent is granted.

THE CARDAMOM BILL,
continued.

1965—

MR. CHAIRMAN: Mr. Chordia had
not finished his speech yesterday.

st FIAAFATT AN ST
(wem waw): @y #giRT, ¥ 5
#§ oy ¥ frams a9 &%
w@rar g9 &7 @1 & qIHE A==
#F oft | ar IgF and yu fEea
2fr ozt a% T4 fa=r e am@l
F1 999 3, gF I H &1 wI A
A awa e @l BT EAET g
¥ fay wgn ufy WHYU 43|
ZaR FE B IAFT TIA FEA A1,
TIT ¥ WAeF F ¥ g 99 feafq
1 & fAator g1 9y fm gw gead
fragl FT 9C FT TR FKIEA §1
g @ fer @dma arer @ Q@
33T fF w98 & TIXH gAR
FY St Fmw warg faar fs gar
YRA FIA X GACART FAS HT AT
Tga &1 AT ; gfew fagai & =i
wr¥e 9gd 9% Al, afFd GEH
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qIfFEqTa ¥ gARr Al@e F1 FET
%3 ferar—ar gt feafq gurdt gara<
¥ At § Fg 9, 9 e faw
q% ¥ gAY FUg & egrmfwEt &v
oo W@E &3 w7 srfeafy oo
@r g 34 guk g9 B-eiR gArgE
dar FW et wv feafq 7 § 4,
gg WX AT W eATA [T G
ATFAF & |

THE DEPUTY CHAIRMAN IN THE
CHAIR

Iugwmfa  wdEar, T F A
ag faaga w3 3 f& o1 fgg &
fa za¥ smgenm Y 8, ¥g I
s § ) foad & & qa § o
feor sy =tfgd | emasr ¥ 91w ®
faay @wq N F FTO HFGI -
foar ot A &1 vaw fag g
wardEe #1 femd F1 smaen @
faaw safr Sl &1 Tare awy
qUEY @ HIT 3 dn1 39 drafr ¥
qfvoreta®y AFETd T 93U, IR
fad @@ @)X J AT 37 F1 ATI9aT
§; wmwr AT FE F AR, W
QI AT FH F A W gar
FAMAEF QAT BT RGT #T
9 & TR ST 71T gAY 12T, a8
agt g1 wudt WX zafad 9q S
foii &1 zarsr @A 1 Fw g
fasiw sz @1 w1fg¥ ) gwre agt
% Qfy 9041 A qeqd & e
el #rasg ¥ FG qEET
gT &) THT Bad WY gAIR gt gy
2 f-¥ U avw § § smaedr gomey
AT F AT AR gax A &
g2 wugdr fivg ¥ wmar )
gt S deafam #1 feafy g g,
ag dWIET Frasg JEET &
fom g &« zmar g agh ota®
FATEA AT WL qUAFT  IkqTaq
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[ = faveawc wemerersit <12fgan]
F@ a3 g feafq @
fr frg T/ Ia% agi ST T8
et 2, a9 Iy wifeAt § gl
QU @9 A g, W FHI A G FTR
g9 7wi A fam a3q amar
uFEr a8 F IaR AT qw T
I FIE W R TEAT WG ql
aey feafa & godr @@ a1 F1 famw
et waar aifzd 1 fawm e #
AT FT IARA T § IqF qIE-
qg om waEm fwd wEEge
FTaq fear star =fgd, o g
F sgaear #1 AT AEE fE S
g Fr @ F¢ FITH  FA-AE
& drrfe audr § @ v awdr
Fo Ia® TwAA R faz Fa7 Fat
1A% 1 gFAT & WY IaFT 9EF ¥
FuT Syaed( FISAT THAT & | FE
o oz gfegd &1 f5 gw gamash
y fra-feq ST &1 A1 IAET FT
gxa d, 7@ Awtadl ¥ fawlr &
F @t ar @O Al Ffww &
& ¥ 31 forq® SaHT 9 AGAT FIT F
1 WaF AEA TT & D | ITEW
¥ fo, samen & foast &1 I7m
amaz fem STy vER fows
1 srar w5, 7 ey 71 S frarar
g A Jem T Hama ) @ few
frqg AETH Iad I, wEr SATN
¥F T FNT T IGFT AT 1T, THRY
FEaTAE FE  FT AEAT FAT
aifsd | wE afgArq gAEET F foawi
FT a7 gy 2, g Fant g 39
sfie & fomd fn SaFT ITAM A=6
TR A G AL @G IAW F A Iq@T
AT %, 3F a1 AT BT @ FH
¥ far gawr frad @1 o fang
errg T 3w, foag f6 ogwn @+
FFfr HR ufrd SRR FI FF |
= gfte ¥ & srdar ew & AT

[RAJYA SABHA]

!

Bill, 1965 2728

o §: IgEr FAEG FHT AT

| AR AT JORT ) IW F a)

A FT H¥QT § =61 TIART &
afus T afys FEIAT g 9%, 9
AT Tefi FT WM AT AT HAT
AIA9TF & |

T 11 ¥ 39 919 %7 q9€q1 F1 8 :
“Registration (f owners of cardamom
estatcs”-IART A A HIAT TSI, AT

FI$ BraT IATIAFAT & AT qS7, IaHT
oy e Fafr@ s art § ds-
wyA FETAT AT | ST LT ThE
FRF fAguaAm@ar | F@T FIO E,
SIF AT FE gL @ faq s
FT fator FT WY &, a1 91 T80 qHT
FATET TR I SgERYT F TH
freqm aarfag #T7 oF WA
gagT Awead g, Fqaq qE X
Tgt g Y, a1 FEIT FIHICTHRT HAT
yogaeqr FL | HAT HAT AR K
AT FAT (AT FAT HLHAT FeAT 37T
FaTH g Ag B AGET  TH@
A AT AR AE AT EST 11 ¥
ooy sgAeqr A g fF wAE TEE wuw
qUy T FACAT MT e ad -
arar ogar, feT S@Ea g AS-
R F1 s7FEq TR AT FuT AT
2 fip foad wiar | feava wed & e oY oy
g9 oq ¥ @ § F feqd va & foax
o7 eefeafead HiT %S &, a1 & ArAr
ol {7 W A1 o sgaeqT & A9,
T AT AT § 99 & {0 57 ®H
Srex g7 A1fegd | 79T T8 § fF mus
FT AT F AT T A F FTOT A
Faer wastt ¥ I HH F7 fAAir #Y,
AT FIH OF T ST § o997 i
HYT fgeT ATt &7 397 T 37 F qY
qrer g1 | o q<g & sst Hi A=
HTOT FedT § SHT IE T gH FI AR
sTaT #YT fgwet oAt 7nfgd sivgw &
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for fados & owaeer @y anfEd
AR G F1 5@ F T F TRT FET
=1fgd | Qe A faded &

T ¥ uF a7 fafse qrq foer @,
1 A e #ie X fr ey §
AAAE ) wT 13 F I (2) F
weta &9 o ferar § o
“The Board may authorise an
officer to visit any estate at any
time to verify the accuracy of any
return made under this section or

to ascertain the productive capacity
of the estate”

Y @ N IEH & W FIg awoq
AEY <@r | gk A S fe w
@ ar g e ade g oy, 39§ ane
a1 e § ag A 1S S T9W TG F 4w,
T AR 39 faaw & At aquw
g faar mr § 5 “ue Gl argw”
o g1 NG 7T o7 @< § a7 FEAT
21 Y FATY A FI AT TGT FHE T
g1 " udretgw’ A fag s A Fr O
wifeq & 2Tgw A—ifF ARE AR
ET T AT A TEAAT A FT AW
ST AT degorm N TFATE g1 I,
FHI H1E I19 & TI—3g 71 fore 3 a1
AT F 9T, AL AT TWH o@T g
@ FFAAGAAT AR KT TXQqTfar
TTT &, AV T FUTAETT INT T e o
iy & srdar F&m 5 ag 91 ‘g2
WA IR FT AW T T H qE
iR §——=8 7 qeigs a1 § TE—a F
SF IR AT AN T a9
T ATT w1 F5F FT 97 “ue oAy 13w’
TGN T, TH FT AT TRLNFLT &0 al
SATIT qwoT ghm |

T IWH gvs 207 § ¢

“(a) the maximum price or the
minimum price, or the maximum and
mmimum Prices, which may be
charged by a grower of cardamom
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or cardamom dealer, wholesale or
retail, whether for the Indian mar-
ket or for export.”

qg S ;T KW FT AT FT Q@ &
A arwg F a ¥ & qga & faaT
%1 g f5 gw ag =new & f6 Soaw
1 s Afaw foer g% oI ST TN
TI@arFH @F ¥ rEy o qq )
TF T TFE[EH T AL ;T AE FT
THA AL AT FT S TATAT ATIF ERIT,
TeAT AL AT A1 FAT FI STHFAT
T | F7a1 941 AT HIT FTARATAL
1§y 0 gar fow, @ qar gem
S geaTs & 9gT g9 T AT § "R
HATE-qATE 8 T 1T &, JTHT F9T gl
g AT Y| A & TS AT WHIAT FT
o fgear a1© F 19 F@0 @ W
IF AWM AT AvA Agr 9z, QA feafa
1 wgr faafor 7 81 07

gafaa & griar w& fF ST A
FH & F9 Sifgwt For7 ¥ @7 qr
faed a1fgd AT ATY 9T FT AN
FET AT 913 & 1 FH ¥ FH IAQEA
FW F q17 91 97 T Teq AT 8, 98
& 39 #1 foqar =nfed, afs a o7
g 991 § | g9fan A ariAn §
IT AN A "igw ¥ wfgw woer |ie
¥ v fye o, 39 & o0 a7 wawas
2 fF oo wfwr & wfas faen ade
F3N FT AT FO1,  dl AT’ qSW(
ghm

oF AL faa /19 F1 A §F 57T ;}
ETTA FIHIST FAT FIgAT1 g HIT 98 Tg
& f& gt =gy fears &1 o § fx @a
FHATET F1 NeFwd faur o7, =g 4
1T F ufaswrdr g1 a1 F1% FAId &
T WA 37 F qIX A T FIT 04T §
&g .
T U U qE #1 UF fwgeg wfaamensit
M fRg F vt o% FRy F fgans

‘Anything done in good faith’
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(s FraagmT aseas Sfear)
FIS FAATET TET KT JT GFdT § 1 WX
FIZ F1H T 59 7 foram oo &), o o
T w19 7, 6T T 99 & a1 § qfmem
qAT AT .7 R Ag g AT g
qr A5 AT ATEL §, IO AW § AGY
AT 8 ; FifF 30 F19 § 3% FHyas
HTHA FT FTH I 1T ALY | Afoe
T U Al AT q S qfwAqT T AT
T o & ff oo a1
F AFEE qAT I F FAHATA F faerms
FTE THGAT TATH AT & A7 IF &Y
Qg LRI & qCar ST a4y | afwe
¥ e 7 & e s 1 et g
TEE FGT g—ATe Ig a1 FT A¥a<
g, 918 98 IISH &I AR Ag F1
ST g1-al I T & fgens qurq &y
¥ TG T O wifey siizg F
fedt TR F1  FE9 A AT SO
wrfed ot 7 € 71 ge & el =nfed
FATHE TAT FTH &A1 & §1 9 &
T TaaraaTg@® AHTHT TATAT ATAT
wfed AT S& 1 fFT g A g2
g0 & =ATEy |

St wHATg fagaes Fv famor
FA LA @ AR A A A
Y T F TEAOT FY HIq qgaT W7 TG &,
g AFETT WIGH AE) ol 8 1 zafey
frdea & fF swag v St w3 aget
ST TGN ], I TG ATAH AZY T & |
vriay fraew ¢ & 20 aw &1 9@
wafa ag1" 1 vg & 9% 9% wg fam@w
o1AT 7 {20 A gATRr §EETC A, AR
g AT F Hrav gy, ewI G, A
SeATRF g, qF FT CF &1 HIOC, T ATT
FT sTqeT Far AfeT M7 v, o
QrEgT F AN BT BT 4G T Ay
afgd 1 37 | 1 WT F AFIWA FroaOT
. g, T3 F9 A T4 A5 @ T anizy
RIT A =140 A ATAH 747 39T )
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g9 WY F 919/ IHEAT T fF
LT & qER g 91 gEE AW fam
S 9T A AFW fqAMTHFE | aEITA
& A FT JT 17 FU4 grA § foqan
& 98 39 7 IX AE 0T qar A7 F
®eq T &7 AT S F A=fAg) 41 qaearg
facdt s <74, g7 9 F1 FAeATET
fl A1 GLHFIL AAYT EATH 3 | GEHIT
ST A FAT TE G, @ TS TAL A
1% § AR ST #71 qfony 9 HI\r
g 1 WX A @1 W g fw
X FIT TG A § 9% W@ A
3% &1 goafams g 2, wgr 48 fraeT
FAT & |

SHRI M. N. GOVINDAN NAIR
(Kerala): Madam Deputy Chairman,
1 welcome this Bill. This is one of
the industries which is earning us
foreign exchange to the tune of near-
ly Rs. 3 crores. But unfortunately, in
spite of our difficulties for foreign
exchange, the Government has been
neglecting this industry. From times
immemorial, that is to say from the
times of the ancient Babylonians,
Assyriang and  Egyptians, all those
people came to the West Coast to buy
our spices. So even in those days
cardamom was popular in foreign
markets. And here as far as this in-
dustry now is concerned, the question
of having a market is not the problem.
Even in Ind a you can sell much more
than what is being done today. But
unfortunately the problems facing this
industry have not been tackled till
now and it is a good thing that the
Government has come forward now
with this Bill,

With regard to these cardamom
plantations, you cannot have carda-
mom plantation on any kind of land.
Cardamom can grow only at a certain
altitude. There should also be heavy
rainfall on that region and the area
should be protected by trees. So this
is an industry which can very well
develop in the high forests, on the
Western Ghats. I think even though
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cardamom is produced by three States
in India, namely, Madras, Mysore and
Kerala, ours is the State which pro-
duces the maximum quantity of car-
damom, I mean Kerala. Of course,
Madras is making the maximum profit,
While Madras State is making the
maximum profit, we in Kerala are
producing the maximum quantity of
cardamom,

SHRI LOKANATH MISRA (Oris-
sa): They seem t0 be cleverer than
Keralites.

SHRI M. N. GOVINDAN NAIR:
Yes. We supply all the spices and
you enjoy them. We supply you
cardamom and .

SHRI LOKANATH MISRA: Mr. T.
T. Krishnamachari enjoys them, not
we.

SHRI M. N. GOVINDAN NAIR:
You also enjoy them. We supply you
pepper. We supply you cardamom
and like angles our nurses go round
the whole country to soothe you in
your illness. But unfortunately you
are unkind to our State,

SHRI AKBAR
(Andhra Pradesh):
your State with rice.

ALI
But we

KHAN
supply

SHRI M. N, GOVINDAN NAIR: Yes,
and we are thankful to you for that.
Madam, the main point is that there is
ample possibility for extending the
cultivation of cardamom, especially on
the Western Ghats. The second main

" difficulty with regard to the develop-
ment of this industry is that no proper
research work has been taken up
either by the Government or by the
growers, so much so that the type of
cardamom that is grown in our coun-
try is not of a high quality. So the
jmmediate attention of this Board, that
is being formed under this Bill, should
be to find out better varieties or strains
by which the production of cardamom
can go up in quality and quantity.

With regard to the growers, nearly
70 ner cent. of them are small grow=-
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ers. Of course, there are a few big
estates too, but the great majority are
small growers. Now, what happens
is this. The traders and the specula-
tors are mopping up tao profits. So
the Board should see that either the
State Trading Corporation takes over
the entire cardamom trade or under
the supervision of the Board some
arrangement should be made by which
the present system of trade is stop-
ped and the benefit goes to the actual
growers and to the industry.

As regards representation on the
Board, I think there galso the small
growers should find better representa-
tion. I would also press upon the
Government to see whether they can-
not arrange it in such a way that elect-
ed representatives of the small grow=-
ers get a place on the Board. Now
there is no differentiation between the
small grower and the big grower.
There are g few big growers and they
are dominating the trade. So there
should be some differentiation and the
Government should see that the majo-
rity, the small growers, get proper re-
presentation on the Board. The
constitution of this Board at the pre-
sent juncture is a welcome step but the
problems fac'ng the industry should
be understood. It is one mainly of
finding out the market because there
are very few competitors in the world.
Indonesia is producing cardamom,
Ceylon is producing and I think in
Guatemala also there is some carda-
mom grown but such a situation will
not be created whereby you will be in
difficulty in finding out a market. So,
marketing is not at all a problem
that is facing the cardamom industry.
The main thing on which Government
should concentrate attention is re-
séarch for developing a better varie-
ty of cardamom. The varietv produe-
ed now is so bad that compared to
other countries it is of a very low
quality.

These are my suggestions and I sup-
port this Bill

SHRI C. M. POONACHA (Mysore):
Madam Deputy Chairman, I welcome
the proposal to constitute a Cardamom
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[Shri C. M. Poonacha.]

Board. This matter was being pres-
sed for acceptance by Government for
a very long time. In fact, the carda-
mom industry had to face serious diffi-
culties and large areas had to go out
of cultivation because of lack of pro-
per guidance and assistance from Gov-
ernment. As has already been men-
tioned, Madam, cardamom cultivation
is confined tu an area where other
amenities for fruitful and useful culti-
vation are not generally available, In
the area called “Malnad’” where trans-
port facilities are non-existent in the
interior, cardamom cultivation is car-
ried on uynder conditions which are
very difficult. From the very begin-
ning, cardamom cultivat'-on had to face
serious problems which were difficult
to overcome from time to time but
later the greatest problem that con-
fronted the cardamom industry was
prices The product, being an export
commodity and a good foreign ex-
change earner, was handling by the
big wholesale exporters who used to
manipulate the price from time tq time
and this went{ against the Interests of
the growers. The growers had to con-
tend themselves with less remunera-
tive prices in addition to facing other
difficulties such as disease, transport
difficulties, cultivation problems and a
variety of other handicaps. Therefore
the Cardamom growing areas in the
States of Madras, Kerala angd Mysore
have been insistently demanding the
formation of a Cardamom Board with
a view firstly to regulate the prices,
secondly to assist the growers in com-
bating the various diseases that affect
the cardamom plantations and lastly
to help the industry in general by pro-
viding other facilities for cultivation,
storage, proper research and, most im-
portant of all, the export of cardamom
and a fair return, a remunerative re-
turn to the grower. Though late, this
Bill in certain measure satisfies those
demands of the cardamom industry.

Coming o one or two details with
regard to the formation of this Board,
1 would like to make the following
observations. Particularly what has
hit the cardamom industry most is the

[RAJYA SABHA ]
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price factor, the sales part of it. The
growing is carried on, as has been al-
ready mentioned, by a large number
of small growers owning from half an
acre to ten or hundred acres in places
which have no acres, in difficult
regions and thick jungles. The crop
cannot be held by the producer for a
fong period of time. He has to part
with 1t and so the buyers depress the
price at the time when the crop is
picked and there is almost distress gel-
ling all over the picking period; and
when the crop is collected and sales by
these small growers are over and the
exports take place, there is a boom,
prices rise and the middlemen profit
out of this. To avoiq this, for the last
six or eight years co-operatives have
been organised in the various States
and I must say that the co-operatives
have done a very good job but even
there they were not able to help the
grower to the full extent for the rea-
son that they have their own limita-
tions. They could hold the stocks for
a long period of time. The financing
banks had placed innumerable restric-
tions on them. They had no control
over finances with the result that the
co-operatives also had to face difficul-
ties with regard to the regulation of
the market conditions.

2736

The export part of it is at the mo-
ment being handled by a few big busi-
ness houses over whom there is no
control at zll. This Bill provides for
the fixation of maximum and minimum
prices ang also the quantum that could
be gold at each sale by a producer, a
wholesale dealer, an agent or a co-
operative society. I was wondering
why the Government thought it fit to
put forth this scheme, particularly
coming as it does through the Com-
merce Ministry. Coming as it does
from the Commerce Minister, I am at
a loss to know why this scheme has
been thought to be the hest one, in the
context of what they are in the know
of about the Coffee Board’s function-
ing. The Coffee Board has been there
for the last twenty years or more and
it has functioned vervy well. The
quantity of coffee handled by the
Board is of the order of sixty to
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seventy thousanq tons. This quan-
tity is collected, processed, cured,

graded, handled, stocked and export-
ed by the Board. In this respect also,
a plantation comomdity, grown in the
same area, cardamom—the produclion
is about three thousand tons—the
Board is going to be registered and all
the other procedures are incorporated
in this Bill, but I do not see the same
pattern of handling of cardamom as
is being done for coffee by the Coffee
Board. Why? If the Coffee Board can
handle nearly sixty to seventy thous-
and tons of coffee, grade if, store it,
handle it and then export can’t the
Cardamom Board collect these 3,000
tons of cardamom-—may be 5,000 tons
in a period of time if everything goes
on well—grade it and then export?
Why should they not adopt the same
pattern? Why should they .ot profit
by the experience of the Cutfee Board
which is functioning under this very
Ministry and about which they know
every details? Could not that pattern
be adopted for the Cardamom Board
also? That is my question.

I am at a loss to know why this
scheme of fixing the maximum and the
minimum price is being resorted to
and the question of polling is not
being adopted. Why is it so? As
compared to coffee, cardamom can be
stored for a longer period. That is
my experience and the quantity in-
volved is only about 3,000 to 4,000
tons. It does not require that much
of capacity, that much of administra-
tion and set-up as the Coffee Board.
This is a very simple thing. In fact,
the Committee that you have consti-
tuted also has got some experience in
this line. What is needed ijs the
scheme of registering the growers. It
is a simple matter which is going to
be done by the Revenue Departments
of the various State Governments.
Once these growers are registered then
the collection of the crop grading is
easy. What is grading? It is simple
garbling: it is hand-picked and there
is no machinery or any kind of pro-
case involved and then, of course, a
stage of processing is there; that is,
as far as producing the green variety

[25 NOV. 1965 ]
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ang the bleached variety, it is a simple
process and jt is done by the growers
according to the demands of the time

and that regulates itself. So why
should not this Board in very clear
terms be empowered to collect the

cardamom that is produced in the
country and grade it according to the
standards? We have already stipulat-
ed various grades. Could not this be
done by the Cardamom Board? That
is what T want to know.

I would very much wish the hon,
Minister to kindly look into the mat-
ter and adopt the well-tried and suc-
cessful pattern of the Coffee Board for
Cardamom also. Why should there be
this deviation? That is what does not
appeal to me so far as this Bill is con-
cerned. I would very much insist that
all the cardamom that is produced by
the growers, the proper grading and
classification of wvarieties and its ex-
port should be handled by the Car-
damom Board exclusively as in the
case of Coffee. Otherwise what will
happen js that it will again go into the
hands of the exporting channels and
there will be this f.a.q. You may sti-
pulate any restriction but I know what
is happening all along the line. With
my experience, [ can say that there is
a good deal of mixing up of poor
quality with the superior variety in
exporting and thereby we have earn-
ed a bag name in the consuming
countries, particularly the Middle East
countries. The trade has not been
playing fair and it would not hereafter
also play fair. Now you want to go
only half way and not full way. You
have all the rich experience; you know
everything about it and you have a
pattern that has been tried and estab-
lished but you do not want to adopt
that here. It surprises me a lot. So,
I would appeal to the hon. Minister
that he should adopt the same pattern
ag that of the Coffeee Board in the
handling of this commodity.

I may even go to step further,
Madam. I would even suggest the
setting up of a Board for all the spices
instead of having a Board for carda-
mom alone. We can have a Spices
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Board and we can straightway take
under its fold cardamom and pepper
¥y start with., Both these commodities
are produced in the same area, in the
same States, in the States of Madras,
Mysore and Kerala. Where carda-
mom is produced you find pepper also
side by side and so the registration of
the growers would never be a pro-~
blem. Both these commodities could
be stored for a period of time without
any deterioration in quality and both
these are important foreign exchange
-earners, They are grown in the same
area, they have more or lesg the same
keeping qualities ang they are poten-
tial foreign exchange earners. There-
fore under a broader canvas if you
could consitute one authority called
the Spices Board and take over the
two items of spices, namely, cardamom
and pepper, to start with, you would
be doing a distinct service to the area.
‘What is this piecemeal business of
tackling things one after anofher in a
half-hearted way? This is what wor-
ries me, I would have very much
appreciated the hon. Minister tackling
the thing squarely. Now when you
will have a Cardamom Board, natu-
rally there will be a demand from the
pepper growing industry for a simi-
lar Board. Would you then go and
constitute a Pepper Board separately?
Would you have another Board then
for, say, cashew? These are export-
able commodities which are grown in
a particular area.

If we have a Board for all the spices
.on the pattern of the Coffee Board
then it would ensure three things.
Firstly, it would ensure a fair return
to the industries located in a particular
region, that is. the Southern Indian
States. Secondly, it would give confi-
.dence to the producer and enable him
to bestow his full attention on pro-
duction and nothing else and thirdly,
you wou'd step up your foreign ex-
change earnings, May I cite the exam-
ple of coffee? Before the constitution
‘of the Coffee Board what was the pro-
duction?
production of coffee in

India was
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roundabout 20 to 22, thousand tons.
Today it is nearly 70,000 tons and in
about two to three years’ time we
would reach a production level of one
lakh tons. How was this achieved? It
is simple. The producers had no
botheration about the marketing side
of it. The Coffee Board took full care
of marketing every bean of coffee
whether internally or abroad. There-
fore the attention of the producers was
only in improving -cultivation, in
adopting the best methods of cultiva~
tion and in increasing production, and
naturally the production went up.
Similarly in these two items, pepper
and cardamom, you can also register
a rapid production rise if you would
only relieve the producer of the
botheration of marketing. So I would
very respectfully suggest, if not imme-
diately, at least as soon as possible,
consideration should be given to consti-
tuting a Board which would handle all
spices. Then there is also the other
thing. You are importing cloves and
of course the S.T.C. is being used for
that purpose now. This also could be
handled by the Spices Board. One of
the important spices that we agre im-
porting is this c’oves and also nutmeg
which can be handled by the Spices
Board. Thereby you would be draw-
ing up a scheme that will help the
industry and also help usto earn more
foreign exchange.

I come to one more point before I
finish and that is about research, There
was mention about research and I
would say that the amount that is
going to be provided by levying a cess
would only have a marginal effect.
You will never be able to do anything
substantial with this poor show of a
couple of lakhs being provided for a
thing like the development of carda-
mom plantations. In the cardamom
plantations, barring the marketing gide
of it, the main problem is the disease.
We have not yct been able to control
the disease. Research has not even
gone anywhere near finding out what
the virus disease is like, how to tackle
So, there will have to be
made a vigorous research arrangement
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and very soon we will have to finq out
a remedy to combat the disease, i.e.,
the mosaic disease and if it is not com-
bated or controlled well, cardamom
cultivation will go out of existence.
There is no doubt about it. Then,
take, for example, the area that is go-
ing out of cultivation year after year
and most of the cardamom areac are
being converted into coifee nreas and
used for other cultivation because the
disease attacks within two or t‘three
years after it has been planted, Then
it goes out of existence within a year
or two, with the result that the entire
eapital that is invested gues waste and
nobody ventures upon this enterprise.
namely, cardamom growing. So, effec-
tive research will have to be under-
taken and for that very vigorous re-
search arrangements will have to be
made. Independent research stations
will have to be constituted. In the
meantime, seed selection, manurial
trials and a variety of other aspects of
helping the grower to find a better
variety of cardamom and to apply bet-
ter techniques and methods of culti-
vation, will have to be done. Up till
now it is being done in the old way.
Then, there is no standardisation of the
eultivation patterns at all. Therefore,
this industry, which is capable of earn-
ing a very substantial share of foreign
exchange, which is capable of helping
an area which otherwise is very much
backward, is going to help stabilise the
economy of the region which does noi
receive serious attention of the Gov-
ernment at present. After repeated
demande over a long period of time
and after a series of promises to bring
the Cardamom Board into existence
with a view to helping the industry as
a whole after four or five years to
come with this piece of legislation,
which 1 should think is a hall-heaied
measure, gives no satisfaction to any-
body. not even to the Minister I may
sav. 1 should not try to read too much
into it. Enough to say that this Bill
in its present form, is not going 0
make any substantial impression so far
as the development and marketing ~f
cardamom industry is concerned.

Thank you.
974 RS—4.

[25 NOV. 1965]
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI S.
V. RAMASWAMY): Madam Deputy
Chairman, I am thankful tv hon. Mem-
bers who have participated in the de-
bate and who have thrown so many
suggestions on the Bill. There h-s
scen uaiform  welcome to this Bill,
though certain Members pointed out
certain things to be done and em-~
Dbhasised certain points

Taking the last speaker first, Mr.
Poonacha, I know, has not got mere
theoretical knowledge. He is a planter
himself. He has got a very “ig ccr-
damom estate in Coorg and, therefore,
he is speaking with expert knowledge.
Apart from that, when he spoke about
a Spices Council for peppers, cashew-
nut, clove, etc., he was, I presume, im-
porting into this his knowledge of
things ag the ex-Chairman of the STC
also. Now, the gravamen of his charge
about this Bill is that the pooling sys-
ter i, not there in this Board as it is
in the Coffee Board. That is a valid
charge and I accept it. It must, at the
same time, be remembered that the
Coffee Board has been growing over
the years. It is not as i1f they were
able to find the pooling system in a
perfect manner all of a sudden. What
I would respectfully suomil 1o the
House is that we did voasider this
pooling, but we thought it would be
better as a Tamil saying goes you sit
before you stretch your legs. If you
want to stretch your legs evan while
standing, you are likely to break your
spine. Let us, first of ali, flerefore,
constitute this Board, feel our way and
then, if necessary, go in for the pocling
system, as in the Coffee Board. Noth-
ing will prevent us from doing that.
Parliament i here. The matter could
be raised and again reviewed ang if
hon. Members feel that the pooling
syvstem should be introduced, we shall
do so. In the meantime, let us consi-
der what are the ways in which it is
being done.

Hon. Members expressed great coR-
cern for the small grower. They slso
expressed their great desire to see that
the export of this commodity increases
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and we earn more foreign exchange.
Some other Members also emphasised
the fact that though cardamom is pro-
duced in Kerala, Mysore and Madras,
the real profit goes to the few mer-
chants in Bombay. These are matters
for consideration, no doubt. Mr.
Poonacha was urging the formation of
co-operative societies. I would very
much welcome if these co-operative
societies can be organised in Mysore
State, which produces nearly 20 per
cent. or a little more than 20 per cent.
of the cardamom grown in this count-
ry. Out of the 3,000 tonnes produced,
I believie about 2,000 tonnes are
produced in Kerala State, about 600
tonnes in Mysore and 400 tonnes in
Madras State. If in all these States
co-operatives are formed, not merely
for the purpose of assisting the pro-
ducers but also to market the produce,
it will be a great thing. In fact, it
was to see that more and more people
entered into the export trade, who have
got direct connection with the produc-
ing sector also, we recently sent out a
delegation under the chairmanship of
Mr. Sitarama Reddy, who was Chair-
man of the Coffee Board and also
Chairman of the Committee concern-
ed with the development of carda-
mom. They went round several coun-
tries in the Middle-East. They have
established contact with the business
people there and they have published
a report in which the names of im-
porters are given. It is now open to
any producer himself to export, if he
so feels, directly to those importers
in the Middle-East. It will not be
necessary' for them to go through
Bombay. That is one of the purposes
with which that report has been sub-
mitted. But then, it must also be
emphasised that not all things can be
exported. This has been brought
under the quality control Aet. This
has got to be graded and only quality
goods can be exported.

Now, one of the important points
made by the Sitarama Reddy Commit-
tee in its Report is that packing is
very poor. Guatemala, which is our
riva) in this fleld, is able to pack in a

[RAJYA SABHA]

| very attractive manner.
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Their presen-
tation ig so good that even though
Guatemala’s cardamom may be slight-
ly inferior—it is inferior to ours—it
is attractive in the markets in the
Middle-East. This is because of their
packing and presentation. Some of
our people are exporting it in gun-
ny bags with a coating of tar. This is
the least that can be done. No worse
packing could be thought of than this,
and naturally even though the carda-
mom that we produce is good in quali-
ty, the packing is so bad that we do
not get a good price.

Bill, 1968

My friend, Mr. Poonacha, was mak-
ing a very important point about re-
search as also some other hon. Mem-
bers. My friend, Mr. Mariswamy, was
saying, why is there fluctuation in pro-
duction; are the business people mani-
pulating? The fluctuations were due
to certain nafural causes. It is a pro-
duct of nature. Why is there fluctua-
tion in the production of tea? Why is
there fluctuation in the production of
coffee? It is because of the vagaries
of nature. The monsoon sometimes
fails. But in this case, in addition to
the vagaries of nature, the cardamom
is exposed to a very fell disease. The
disease is calle:! mosaic and in Kan-
nada it is called katte. Katte disease
is a deadly thing. I myself went to
Sakleshpur and they had a conference
on this cardamom plantation. 1 went
and saw some of the plantations there
and I myself saw that katte disease
was. It has baffled the scientists so
far. But I must also confess that not
very serious attention has been paid
in a scientific way for a solution of
this problem, for tackling this katte
disease. There are certain research
centres. but I am afraid they are not
of that high magnitude and rank which
this industry deserves. That is why,
Madam. we have been negotiating
with the Food ang Agriculture Minis-
try, which is primarily concerned with
this research, to hand over research
also to us so that we may tackle this
fn a most effective manner. In fact,
we have requested the Food and Agri-
culture Ministry to write to the F.A.O,
for the ban of a virologist and expert
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of international repute to tackle this
problem.

My friend, Mr. Poonacha, was also
mentioning about a Spices Board. I
am afraid that is beyond the scope of
the present Bill, however laudable the
object may be. Pepper, cashew and
all these things, as far as the produc-
tion aspect is concerned, belong to the
Ministry of Food and Agriculture. We
come into this Cardamom Board be-

[25 NOV. 1965]

cause of the export angle. About 70
per cent. is exported; the internal
consumption is less. It was in view of
this that we were able to think of
having a Cardamom Board under the
control of the Ministry of Commerce.
My friend raises a larger issue. I for
one would welcome the Spices Board
no doubt sp that all the spices may
come under one Board, but anyhow
in the meantime there is the Export
Promotion Council on spices which is
dealing with these, and so far as I see, |
the question of spices is also dealt with !
by it quite satisfactorily.

My friend Mr. Mulka Govinda
Reddy, raised a question about the
S.T.C. selling this cardamom and eli-
minating the middlcmen or the profi-
teers or the exporters, whoever they
may be. I am afraid this thing can-
not be taken up by the S.T.C. because
he might as well argue that coffee may
be taken up by the S.T.C,, tea may be

taken up by the S.T.C. and coir may |

be taken up by the S.T.C. For all
these commodities, Boards have been
set up in order to regulate and control
without interfering very much with
the scope within which the private sec-
tor can also function, because ours is
a mixed economy. We cannot take
over everything. The S.T.C. therefore
cannot think of dealing with this. We
should leave this to the private sector
but at the same time regulate it in
such a manner that the producer also
gets the maximum benefit. In fact,
two years ago the prices slumped so
much that the S.T.C. did step in as a
price support measure. But fortunate-
ly for this industry, the prices ruling
today are far more than the floor prices
that were fixed two years ago, so that

the floor price has no meaning what-
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soever, and we have removed that
order. It is ruling at g very high
price, and those who are having these
cardamom estates are reaping a rich
reward.

My friend also mentioned, as also
Mr. Govindan Nair and others, about
the composition of this Board. I do
not see, reading clause 4. that there is
anything wrong. My friends were
concerned about the small producers.
It very clearly mentions about repre-
sentatives of the Governments of the
principle cardamom-growing States.
There are only three States: Kerala
first, Mysore second, and Madras third_
Then come the cardamom-growing
interests. It dos not mean only the
large-scale interests. I am very sure
that the small growers will have very
good representation. My friend, Mr.
Mulka Govinda Reddy, also urged
something else, that the Government
should not nominate but that these
Associations should themselves be able
to send in names which the Govern-
ment should accept. I am afraid,
Madam, I cannot accept this proposi-
tion. Foy instance, in the recent
constitution of the Coffee Board, 12
names were suggested by the UPASI,
that is, United Planters Association of
South India. They thought that what-
ever names were suggested by them,
the Government should ipso facto ac-
cept those names. I am afraid Gov-
ernment cannot abdicate its functions
in favour of a private body and accept
whatever js suggested by them. In
this case I have no doubt the Central
Government, the Commerce Ministry,
will informally consult these three
Governments of Kerala, Mysore and
Madras, and it is up to the State Gov-~
ernments who have got local know-
ledge of the Associations dedling with
these subjects to select, choose and
send up the names to this Ministry
which will certainly take those things
into consideration and gee that the
best possible representation is given
not merely to the large interests but
also to small interests.

My friend on this side suggested that
the amount that was collected would
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be very small. We are just going to
collect 1 per cent. on Rs. 3 crores. That
will give Rs. 3 lakhs. If it is 2 per
cent, it is going to be Rs. 6 lakhs, and
not Rs. 60,000 as my friend suggested.
He omitted one cipher. Rupees six
lakhg would be 3 sizeable sum with
which to start this institution, and
this, as I said, is only on exports. If
subsequently, as we think, we impose
an excise duty upon the total produc-
tion of cardamom and not merely a
duty on the exports, then the amount
will be sizeable and we shall be able
to resort to financing even on the lines
oh which the Coffee Board is function-
ing. And we shall be able to resort
to financing, on the lines on which the
Coffee Board is functioning, the small
growers.

I would submit that the Bill, as it
#s, well conceived though jt is not com-
plete. I am looking forward no doubt
to the day when, if necessity arises,
peoling also will be introduced as in
the case of the Coffee Board.

I am thankful to the hon. Members
for having paid tributeg to the way in
which the Coffee Board has function-
ed. The same tributes I may as well
extend to The Tea Board because it has
also done wonderful work. Exports
of tea in the past four or five years
have gone up from about Rs. 110
erores to Rs. 130 crores, Likewise,
the Coir Board and Rubber Board
have also done very good work. So
also, Sir, with the goodwill, agsistance
and co-operation of the hon. Members
who would be placed on this Board,
I have no doubt that this industry
will receive the help and assistance
that it requires and will help advance
the prosperity of this industry.

THE DEPUTY CHAIRMAN: The
question is:

“That the Bill to provide for the
development under the control of
the Union of the cardamom indus-
try, as passed by the Lok Sabha,
be taken into consideration.”

The motion was adopted.

[RAJYA SABHA]

Czechoslovakia and
U.S.S.R.
THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.
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Clauses 2 to 33 were added to the
Bill.

Clause 1, the Enacting Formule and
the Title were added to the Bill,

SHRI S, V. RAMASWAMY: Madam,
1 move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE DEPUTY CHAIRMAN: The
House stands adjourneqd till 2.30 p.m.

The House then adjourned
for lunch at two minutes past
one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
DepuTy CHAIRMAN in the Chair.

STATEMENT RE FINANCE MINIS-
TER'S VISITS TO CZECHOSLOVA-
KIA AND THE US.S.R.

THE DEPUTY CHAIRMAN: Mr.
Bhagat will now make a statement.

THE MINISTER OF PLANNING
(SHRI B. R. BHAGAT): With your
permission, Madam, 1 wish to lay on
the Table the statement of the Finance
Minister on his visit to Czechoslovakia
and the USSR.

SHRI LOKANATH MISRA (Orissa):
On 2 point of arder. This is supposed
to be a statement by the Finance
Minister himself on his impressions re-
garding his tour abroad. The Rajya
Sapbha would definitely like to have
the privilege of asking him questions.
It seems that the hon. Finance Minis-
ter has been boycotting the Rajya
Sabha for the last two days. Yester-
day during the Question Hour he was



